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Shri Jaganatha Rao: 1 gave the
proper answer. The question related
to the banning of vehicles and I said
that there is no such proposal under
consideration. The proposal that
was made at a conference called by
the Election Commission was to
limit the number of vehicles. That
makes all the difference.

Shri Hari Vishnu Kamath: Has the
Election Commission or has it not,
so far finally submitted recommenda-
tions or proposals with regard to this
matter? Only when the recommen-
dations or proposals are made can
the Government consider the matter.

Shri A. K. Sen: As my colleague
has already said, all the recommen-
dations of the Chief Election Com-
missioner, as and when they are
received, will in due course be
placed before Parliament. It is too
early to say what recommendations
will be forwarded to Government.

Shri Hari Vishnu Kamath: That is
the right answer.

Shri Ranga: But that took so long
a time in coming,
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Juvenile Begging

+

( Maharajkumar Vijaya

Ananda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri Naval Prabhakar:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri D. N. Tiwary:
Shri Subodh Hansda:
Shri Onkar Lal Berwa:
Shri Hem Raj:
Shrimati Ramdulari Sinha:
LShri R. G. Dubey:

Will the Minister of Social Security
be pleased to state:

149 <

(a) the schemes evolved to prevent
begging by children;

(b) the places to be covered by the
scheme;

(c) the types of vocational or other
training to be imparted to make
them worthy citizens; and

(d) when this would
force?

come into

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) to (d) A statement is laid on the
Table of the House. [Placed 1in
Library, see No, LT-4146/65].

Maharajkumar Vijaya Ananda:
May I know whether Government
would consider the co-operation of
municipalities in reforming some of
the children?

The Minister of Law and Social
Security (Shri A. K. Sen): Certainly,
Sir.

Maharajkumar Vijaya Ananda: May
I know whether Government would
also have poor homes for these
children?

Shri A K. Sen: Institutional prog-
remmes are under the consideration
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of Government and they will be
taken up as and when they are fina
liseq in the Planning Commission.
Before any proposals are put into
operation Parliament will be inform-
ed about it in due course.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that this wonderful scheme is
still, in most of the places, only a
scheme and that not much has been
done. . .

Shri A. K. Sen: That is so.

Shrimati Savitri Nigam: If the
answer is in the affirmative, I would
like to know what steps Govern-
‘ment is going to take to see that
some immediate action is taken to
put an end to this great evil.

Shri A. K. Sen:
ing the question.

We are consider-
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“The implementation of the

institutional part of the scheme
has been deferred till the emer-
gency is over....”
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Shri S. C. Samanta: May I know
whether non-official institutions like
the Ramakrishna Mission and others
were requested by the Government
to held in tackling this evil?

Shri A. K. Sen: The Government
propose to proceeq with an integrat-
ed scheme covering the whole
country. No doubt, non-official co-
operation would be welcomed. But
any programme to be effecfive must
be on an integrateq pattern.

st gmae fag o faT g==

AN e F1 e g @ AW
FFY § S A IQAAAR 97 @ §, I
faT FA A T TR F A
gfgwsc & 7 wgy g@rR I fau
T W@ w1 fem w2 oA faww
% fag F17 T o

=t Wo Fo A7 : T fFelt FWA &
@7 ghawmm & @ a1 WA age
AW, § T TFT FT FTLA AT |

it gto Ao faa<t : 7 w=ar
for weT welt AEET A J@T § 9T 9w,
afea Lvel o A IRl § OF a5F
i TR § I AT @ F A sgw
X & oFar s fAu S w8
BRI AT TN & g e W AT
Fraa ?
Shri A. K. Sen: It is very difficult
to categorise the persons who would

not be benefiteq or who will not be
tackled by the integrated programme.

When the programme is placed
before Parliament, all suggestions
wiil be welcomed.

Shri Subodh Hansda: The homes

for the care of these children have
been established only in cities where
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the population is more than 1 lakh.
[ would like to know whether there

is any programmme to set up such
homes in each district.
Shri Jaganatha Rao: In the begin-

ning, the idea is to confine to cities
with a population of 10 lakhs and
above; the second stage would be to
cover cities with a population of 5
to 10 lakhg and the third stage would
be to cover cities with a population
of 5 lakhs and below.

Shri Subocdh Hansda:
of the rural areas.

Shri Jaganatha Rao: The rural
area is not under contemplation.
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I am talking

Shri Hem Raj: May I know
whether it is a fact that this problem
is very acute so far as our religious
places are concerned and, if so,
whether the Government propose to
tackle this problem in these various
religious places?

Shri Jaganatha Rao: It is correct
that this problem is more acute in
the religious places. It has to be
tackled in an integrated manner.

Shrimati Ramdulari Sinha: May 1
know whether any scientific survey
has been made regarding beggary as
a problem, the types of beggary, and
the correct figure of adults and child-
ren involved in this ugly profession?

Shri Jaganatha Rae: No, Sir.

Shrimati Vimla Devi: May I know
whether the Government is aware of
organised gangs who kidnap small
boys and make them to beg and after
begging, they take away all the
money and give very little to them
and, if so, what steps the Govern-
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ment are going to take to check this
in Delhi and other places also?

Shri Jaganatha Rao: Kidnapping of
children is an offence which comes
within the purview of the State Gov-
ernments. Government are aware of
this evil.

Shrimati Vimla Devi: What about
Delhi?
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Shri Ranga: On a point of personal
explanation. I am sorry I have not

followed all that has fallen from the
lips of Shri Prakash Vir Shastri

Mr. Speaker: His point is that hon.
Members sitting in the front row
interrupt the proceedings most.
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Shri Hari Vishnu Kamath: It is a
question of powers right and your
discretion. It is for you to decide.

Shri Ranga: It is the right of every
Member to draw your attention to
certain inaccurancies and jnadequa-
eles in the replies that are given to
questions asked in this House, and I
do not see any reason why my hon.
friend should take any objection to
this. I would advise him to havg on
his side some twenty or thirty Mem-
bers and to come over here and take
our place; we have no objection to
that.
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Shri Jagamatha Rao: We have this
trouble in a very acute form in the
large cities, and we have to tackle
that first. Of course, there are pro-
fessional men who beg, and I do not
think that anything can be done in
their case. For instance, there are
Brahmins who go about begging, but
their act does not amount to beggary.
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Shri D. C. Sharma: It is a libel on
Brahmins.
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Shri D. J. Naik: In running trains
and also at railway stations, groups
of children go on begging....

Mr. Speaker: These are all ques-
tions related to beggary; whether
they be on platforms or in religious
places, beggars are beggars, wher-
ever they may be. What is the
question?

Shri D. J. Naik: Do Government
intend to take some positive steps to
see that begging by children in rail-
way stations and in running trains is
stopped?

Mr. Speaker:
considered.

That might also be

Shri P. R. Patel: Are Government
aware that some persons have taken
up the profession of collecting money
by engaging young children  for

begging?

Mr. Speaker: That has also been
asked.

Shrimati Lakshmikanthamma: In

view of the fact that children are
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kidnapped, are maimed and made
bling also for this purpose, do Gov-
ernment propose to bring legislation
to prohibit begging?

Shri A. K. Sen: The existing
legislation is enough to punish such
offenders, and several persons have
been punished.

Laboratories for Testing Rice

*750. Shri D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Food Corporation
of India has taken steps to ensure
quality contro] of rice to be procured
or allowed to be sold in the market;

(b) whether testing laboratories
are to be set up for the testing of
rice in all the States; and

(c) if so, the number of labora-
tories to be set up State-wise?

The Deputy Minister in the Minis-
try ¢f Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir. A begin-
ing hras been made by the Corpora-
tion. The recruitment of qualified
quality control personnel and their
training has been taken up.

(b) and (c) To start with, labora-
tories are proposed to be set up in
the States of Andhra Pradesh,
Madras, Mysore and Kerala. Their
number has not yet been finalized.

ﬁUOHTom:a‘?ﬁZﬂ'ﬁﬁ
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Shri D. R. Chavan: First of all,
quality control in  rice involves
proper classification as superfine,
fine, medium and coarse, and then
the determination of various refrac-
tions such as broken, foreign matter,
damaged, discoloureq grain, degree of
polish and moisture content with a
view to finding out whether the lot
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to be purchased is of fair
quality or not.
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Shri D. R. Chavan: Quality control
is meant for that purpose, for the
purpose of determining the fair
average quality.
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Shri D R Chavan: Quality control
is exercised at all stages: at the time
of procurement, quality control is
exercised; when it goes to the central
storage depot, there also it is exer-
cised; and when it is meant for dis-
tribution, there also quality control
is exercised, under the Prevention of
Food Adulteration Act.

Shri D. C. Sharma: Will the in-
fringement of regulations of quality
control be punishable by law, and if
so under what law? Or, will Gov-
ernment bring forward legislation to
do s0?

Shri D. R. Chavan: - No, it is not
a question of bringing any legisla-
tion. I just informed hon. Members
that quality control is exercised at
three stages : at the procurement
stage, when the grain is stored in the
storage depot and when it is distri-
buted in the market. That comes
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under the Prevention of Food
Adulteration Act. As it is applicable
to traders, so also it is applicable to
grains sold by the Government.

Shri Man Sinh P. Patel: What are
the main ingredients of this quality
control—either the colour or the pro-
tein content of polished rice?

Shri D. R. Chavan: I
mentioned about that.
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Shri D. R. Chavan: At the pro-
curement centres, rice is purchased

from the millers and quality control
is exercised at that stage.

Mr. Speaker: The question is
whether Government would give
suggestions to the farmers also about
the particular kind of rice that they
should produce, so that they might
produce that variety.

have just

Y st w@TE AW a8 SAEEr
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Shri D. R. Chavan: All the persons
who are being recruited are science

graduates and graduates in agri-
culture.
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Central Institute for Training
Research in Panchayati Raj

and

+
(Shri S. C. Samanata:
J Shri M. L. Dwivedi:
7| Shri Subodh Hamsda:
[ Shri B. K. Das:

Will the Minister of Community
Development and Cooperatiom Dbe
pleased to state:

*51.

(a) how the Central Institute for
Training and Research in Panchayati
Raj is running since its inception;

(b) the mature of research being
carried out there; ’

(c) the number of trainees already
trained ang from which States; and

(d) whether the persons trained in
this Institute will be teaching in
State Panchayati Raj Training Insti-
tutes?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The Central Institute for Training &
Research in Panchayati Raj has been
running under the auspices of the
All India Panchayat Parishad with
1009 grant-in-aid from the Ministry,
since its inception.

been
Central

(b) No research vgork has
undertaken so far by ~ the
Institute.

(c) 283 trainees have been trained

so far from the States ~of Andhra
Pradesh, Assam, Bihar, Gujarat,
Kerala, Madhya Pradesh, Maha-
rashtra, Mpysore, Orissa, Punjab,

Rajasthan, U.P., West Bengal Hima-
chal Pradesh, Manipur and Delhi.

(d) Yes. Persons working as Ins-
tructors at the Panchayati Ra
Training Centres in the States, are
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deputed to the training courses run
by the Central Insfitute.

Shri S. C. Samanta: May I know
how many Panchayati Raj training
centres have been opened in the diffe-
rent states and how long it will take
to man them with the requisite staff?

Shri B. S. Murthy: There are today
107 Panchayati Raj training institu-
tions in various States.

Shri S. C. Samanta: May I know
whether some -complaints have been
received recently by the Ministry about
mismanagement and financial irregu-
larities in the institutes that are being
run?

Shri B. S. Murthy: Some time back
there was a complaint against the
Director of this institution. An en-
quiry was made and the allegations
were not substantiated. But the
Director left, and now a new Direc-
tor is incharge of the Institute.

ﬁ'ﬂ'omcﬁiﬂ: gy 9
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Shri B. S. Murthy: It is a question
concerning the Central Institute of
Panchayati training.

Shri M. L. Dwivedi: Yes, I am ask-
ing about that.

Shri B. S. Murthy: This
is in Delhi.

Shri Subodh Hansda: The Minister
stated that no research work had yet
been started. I would like to know
whether Government will include in
the research programme the effect of
politics upon the Panchayat system.

Shri B, S. Murthy: The Institute is
rup by the All India Panchayat Pari-
shad. In this Institute, as I have sta-
ted already, there is no research or
study wing, but the All India Pan-
chayat Parishad has a unit of research

Institute
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and study which is now working
under the auspices of the Parishad.

Shri B. K. Das: What are the sub-
jects of study prescribed in this Ins-
titute?

Shri B. S. Murthy: The subjects are:
panchayati raj, community develop-
ment, co-operation, social welfare, etc.

Y TMIaw qEF © Al § ST
foreqor ¥ @ T & ITHT @A T
T q3feg FGN a7 I TSR
gd F4OMN, WX FAHT g9l A
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frr gz 9% ™ W T @9 fear
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Shri B. S. Murthy: Training insti-
tutions run by the State Governments
{0 train panches and sarpanches are
being assisted by the Central Govern-
ment.

Shri Kapur Singh: 1 would like
to be enlightened as to whether Gov-
ernment view panchayati raj as pri-
marily a matter of skill or of traditio-
nal disposition; if the latter, what is
the relevance of these institutions and
research programmes.

Shri B. S. Murthy: I am not able to
catch the import of the question.

Shri Kapur Singh: Shall 1 give
him the import, Sir?

Mr. Speaker: Just as he likes. Would
he like to repeat it?

Shri Kapur Singh: Do the Govern-
ment think that with a view to per-
form one’s duties in the panchayati
raj, it is a skill that the members of
the panchayati raj must learn or do
they think that it is some traditional
disposition which must be brought
out? If the Government think latter-
ly, then what is the relevance of these
institution and the research pro-
grammes because they are relevant
only to mechanical skills and not to
traditional disposition?

122 (Ai) LS—2,
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The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): It is both skills and approach.

) Shri Kapur Singh: Now the matter
is absolutely clear, Sir. (Interrup-
tions).

Shrimati Lakshmikanthamma: May
I know whether the Government pro-
pose sending more Members of Par-
liament for such training in these in-
stitutions for a better understanding of
the programme.

Shri B. S. Murthy: In these insti-
tutions Members of Parliament are not
associated.

Shri Thirumala Rao: The hon. Min-
ister was good enough to give out the
list of States from which the trainees
have gone. Are all the panchayat
Acts governing the various States
identical or are they expected to learn
something of every Act in all the
States under the training scheme?

Shri B. S. Murthy: There are pan-
chayats in almost all the States and
only the trainees for the panches and
sarpanches come here—not the sar-
panches and panches,

Re: S. Q. No. 752
ot fa @ faw : wew Fear 752

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): A
statement is laid on the Table of the
House. .. (Interruptions).

An hon. Member: No statement
has been laid for this question.

Mr, Speaker: He ought to be sure

of his ground before he speaks out his
answer..

Shri B. S Murthy: I am sorry, Sir.
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The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a)
and (b). No, Sir. No such direction
was given. But land revenue is being
collected by village panchayats in
Bihar, Gujarat, Maharashtira and
Madhya Pradesh.

s faafe ot - FmagE g fF
¥ aE ¥ fafww vsw EE
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Shri B. S§. Murthy: I do not think
there will be any difficulty because
wherever they collect land revenue
they get a share of it.

st fpfe s o aga # @z
warHEE ¥ 1 ag wT AW Gl w5
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Shri B. S. Murthy: No such infor-
mation has been received by us.

Shri P. Venkatasubbaiah: May 1
know whether the Government would
try to fix statutorily the share of the
land revenue that will be collected in
each panchayat and completely en-
trust the collection to the village offi-
cers in order to avoid local factions
and polities?

Shri B. S. Murthy: 1 have already
said that only in the States which
have been mentioned just now the
panchayats are entrusted with the
work. Especially in Madhya Pradesh.
only some village panchayats  are

given this work and not all the
panchayats.
Shri P. Venkatasubbaiah: I want

to know whether they will fix it
statutorily.

Mr. Speaker: Now he
content with that.

should be

s §ee e - TGT &I R T
TR G FT FH THAC AL FLAT
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Mr. Speaker: Some share of the
land revenue to be given to the pan-
chayats so that they might run thelr
affairs,

Shri B. S. Murthy: Yes, Sir.

Shrimati Savitri Nigam: May 1
know whether the Minister is aware
that the recovery of the revenues by
the panchayats has been much better
than through the conventional sour-
ces, and if the answer is in the affir-
mative, may I know why the Central
Government is not making it obliga-
tory on the part of the various State
Governments to see that all the reve-
nues should be collected by the good
panchayats?

Shri B. S. Murthy: Every State
Government is making certain reve-
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nues available to the panchayats anad
they are progressively being increased
by the State Governments as and
when they are able to do it.

st fem wa® @ o A
IeHSAT WRRT A F9ET fw faEm,
T FTE O ©ed ¥ 99md Faa
FGAT FT FH F Fi g | F qEAT
=rgar § 5 w1 @za S go T
T|h W 3w AT FY A fear AT,
afe g, @1 W w1 fFaar owEEs

gargal &1 faemm ?
Shri B. S. Murthy: I shall read the
figures for some States: Andhra

Pradesh, 25 paise; Assam 15 paise.

TEqH WG © IT NAA FT qEA
oY § fF simw agr fsar s @1
gawr fegar fgemr gangat v fmar
s ?

Shri B. S. Murthy: It all depends
on how the State Governments give
the decision.

Shri Kapur Singh: Is it true that
the Khanna Study Team, a few days
ago, have submitted a report to the
Government indicating the undesira-
bility of placing public funds at the
disposal of panchayats and, if so, may
I know whether Government will de-
cide the matter of the collection of
land revenue in this context?

Shri B. S. Murthy: May I request
him to repeat it?

Mr. Speaker: Whether the Khanna
Committee. ... ..

Shri Kapur Singh: It was a Study
Team of Auditors. Only three or
four days ago they submitted their
report.

Mr. Speaker: Whether that Com-
mittee has recommended that large
funds should not be placed at the dis-
posal of, or in the hands of pancha-
yats, and whether a decision will be
taken in that context.
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The Minister of Community Deve-
lopment and Co-operation (Shri S, K.
Dey): That report has just been re-
ceived and it is still under examina-
tion.
_ Shri Kapur Singh: Would they take
the recommendations of that Com-
mittee into consideration while they
finalise this matter?

Mr. Speaker: Order, order.
mati Jamunadevi.

SrRet s [ 5w gl A
qIEEt §IT A FgST 1 ogae T
1 T Y & agt 9X T S faeerd
FFT W F AT N IF=Q IAET
I TGT AT & F9T g 9y ) & sy
TaR FW N AG W P Al g ar
9HEEl FT FH JIAT AR GGAT T
w19 3% 7 F g, Jgr a1 wfwrdy &
w1 fa7 Fr qaeag agy # §, IR
ATEATEl AT I FT A ;47 famT g ?

Shri S. K. Dey: That is the only
reason why the Central Government
is not placing any emphasis for the
time being, about the collection of
land revenue. The panchayats will be
encouraged to do so when we have
been able to provide a full-time work-
er to serve the panchayats as Secre-
tary.

Shri-

Election to Panchayati Raj Institutions

+
(Shri Sarjoo Pandey:
| Shri Rameshwar Tantia:
*153. { Dr. L. M. Singhvi:

| Shri P. L. Barupal:
|_ Shri Samnani:

Will the Minister of Community
Development and Cooperation bLe
pleased to state:

(a) whether Government have re-
ceived the Report of the Committee
appointed under the Chairmanship of
Shri K. Santhanam to study the
methods of election to the Panchayati
Raj bodies;
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(b) if so, its main recommendations;
and

(c) the decisions taken thereon by
Government?

The Parliamentary Secretary (o
the Minister of Community Develop-
ment and Cooperation (Shri Shinde):
(a): Yes, Sir.

(b) The Report of the Committee
on Panchayati Raj Elections, 1965, has
already been laid on the Table of the
House on 1st April, 1965. A state-
ment indicating its main recommenda-
tions is laid on the Table of the
House. [Placed in Library, see No.
LT-4147/65].

(c) The Report was submitted on
27th March, 1965, and its recommen-
dations are under consideration of the
Government.

it qO LT : AHATT Tl AT A
Famn § 5 o fawifa faemada
g1 # s =g § 5 samw wfefa
#1 fraey fawmifes e fase afas
¥ = F W w g 7
Shri Shinde: I have already said the
report has been recently submitted
and it is being examined by the minis-
try.

=t a7 TR : o ot g% faeh
g O Y T2z § AWl N @AY
e gt 2 fF wamw afufe & @
IATE FT IITAAT AT 9T FAY @A
&1 gara fzar & 1 ad am faar ofvesd
FIRFTE 1 AW AR T @A &1 fa=r
2 T oY T wifeqarret €9 & & S Et
stadet frwaTe <% T T &, 3T #1
TN T FT QG F AT F w
WS A I E 1 Ag TW AT Ay
gt & 1§ ST amgar § s oan
FEL 990t & g4 #8 A 9w
T A faaR Fr Frgar Ay 7
The Deputy Minister in the Mimistry
of Community Development and Co-

APRIL 6, 1965
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operation (Shri B. S. Murthy): The
recommendations of the Santhanam

Committee are being sent to the State
Governments, because panchayatls aie
governed by Acts passed by State
legislatures. After obtaining their
reactions, the Central Government
will consider what action ought to be
taken. Later on, it is also proposed
that these recommendations may be
placed before the ministers’ confer-

ence, which is going to be held very
soon.

*( 9o |To ATEAT: T T |
T HARIAT AAYS T & faq T ¥
Al ov faiy fag svmar sar g
affT 57 T # o 9+t go E cw
g FaTmraa st ssgaamgas
AW F A 77 AT 1 Ar & [
F7 adar g & wlar % 3@ sageqr 5
T & fAg #1E Friard #r ama,
fag @my sFw ¢

Shri B. S. Murthy: As I have al-
ready said, these recommendations
are being sent by the Central Gov-
ernment to the State Governments for
obtaining their reactions.

Shri M. R. Krishna: Is it a fact that
the committees which have gone into
the composition of panchayat samitis
have revealed that 70 to 80 per cent
of the membership of these panchayat
samitis are held by the communities
which have a very negligible popula-
tion, while communities which have
a major population are given very
negligible representation on these
samitis?

The Minister of Community Deve-
lopment and Cooperation (Shri 5. K.
Dey): Therefore the committee has
made a very significant recommenda-
tion for inclusion of the representa-
tives of scheduled castes, scheduled
tribes and others.
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g WoR § qret e

*754. =Y sETIAT WA T
amfa® qean 941 7 FATr # opr
F4

() ¥ adta avfy (qoemR)
FT AR F77, (q97 &7) 777 &7
frar war & A gawr AT Fem
far o @ 2

(@) afx g, a1 9% Far iz
& T ga% FRadT 2ifn & % wrana
Z; A

(1) FaTIATAIA F T gFT F
TP U FF F73 {67 17 F w741 Foy
s g7
The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes; Sir.
(b) Mismanagement and continuous
losses; estimated loss is Rs. 4 lakhs.

(c) No; Sir.

= yEEER e o §8 AT s
FTHTL ZIA A 91 T 999 &7 TF
TR ¥ T AAT F1 AT F Feg 74
go € af5T 39 3@ ¥ faq & f5 =07
Arg Y T FT AT T FIAA T
g, WIFT A FT 5340 97 Fawr qv
foa & are are %Y gifq S ot ?

Mr. Speaker: What is the total in-
vestment?

Shri Jaganatha Rao: A sum of Rs. 13
lakhs and odd was given as loan and
a sum of Rs. 10.65 lakhs and odd was

given by way of grant.

Y IFAT TER T FA F
TEFFT | I FIHE A g WY 074 F7
7w e & f fem ot &Y sramaaTEy
F FHIOT GIER FT 98 W4 gl gk
TR 47 GIFH F N§r-safyaal 1 fea
I FY AT FS smFeaT Y 7
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Shri Jaganatha Rao: The grant was
advanced by the Khadi and Village
Industries Commission. When this
was pointed out in the Audit Report
and also by the PAC, the Commis-
sion took over the assets of the Cen-
tre. Now an enquiry officer has been
appointed to go into the alleged mal-
practices.

Shri D. J. Naik: The rural industria-
lisation scheme is in execution in
about 45 areas. I would like to know
what is the impact of this scheme on
the rural economy?

Shri Jaganatha Rao: This scheme
was started in UP. in 1854. The 45
projects were started only in 1964.
It is too early for us to evaluate the
impact of the scheme in those areas.

st goN W= wEEW @@ oag
a3 & fF 19§ oot gere TN ¥ Fvaw
TAT M 7R 7T AT F I Suw
gr T g 7 9 99 g9 W fE
g AG T ? FOEAT 9X Q@ S9TET T
s nrafsTaziadi 4 ? 701 72

a7 @i 3 7

Shri Jaganatha Rao: I have no in-
formation.

it wrrde fag fagrrat - afs o=t
gt T F1 T TG & A ;T FA
ARG T FT T qaadn fF w11 #11
& <ot F grfwgd &

Shri Jaganatha Rao: This centre did
not deal with Ambar Charkha at all.

Dr. P. S. Deshmukh: How many
such centres exist in the country and
if there is any instance of any other
centre having been closed for similar
reasons?

Shri Jaganatha Rao: I want notice.





